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Judgement

Kurian Joseph, C.J.—The Appellant is one of the Petitioners in the writ petition.
He is aggrieved since his request for regularization at par with his juniors has
been rejected. The stand of the Respondent-State is that the Petitioner has been
granted regularization taking into consideration the number of years where he
worked for 240 days. According to the Appellant-Petitioner, in the case of the
juniors who joined along with the Petitioner, in the same year, they have been
granted regularization earlier even before completing 240 days. If any illegality
has been committed, the Petitioner cannot claim equity or parity on the basis of
such illegality. That would amount only to precipitating the wrong. Yet another
contention of the Petitioner is that as per the information available with the
Petitioner, he should have been regularized earlier. This aspect, the Petitioner
may point out before the second Respondent-Engineer-in-Chief, in which case the
matter will be looked into on verification of the facts and appropriate action in
accordance with law and justice shall be taken within another four months from
the date of production of a copy of this judgment along with a copy of the writ
petition by the Petitioner.

2. We also make it clear that in case in the process, the second Respondent is of
the view that certain persons have been illegally regularized, it will be open to
him to take appropriate action after affording an opportunity of hearing to such
persons.

3. The writ petition is disposed of, so also the pending applications, if any.
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